
f

J
f •

OA 1552 of 1989

v\

N.Mggaiual ««• Union of India and othtrs

pT AUGUST. 199%t

Presentt Re. S.K.Gupta,couniel for the applicant,
Hr* P.P.Kburana,counsel f*r the respondents*

• ••

Learned counsel for the reepordenta states that the

applicant's grievance has been redressed* In support of this

subnission, the laarnsd coUneel also produced copy of order of

sv«n mnt»r dated 12th Febtuary,1991 * Learned counsel for the

applicant thoreupon stated that in visu of the irdsr dated

12th reb*,1991, applicant's grievancs has bsen redressed and

the applicant does not press the OA,
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In view of the statement made by the learned counsel

for the parties, the Application is hereby dismissed as not

pressed* No basts*
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